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7& 
74LIt.; 

Shri, N. K. Lal....., Registrar. 
S • 

Let notices be issued to the applicant as well as 
1 respondents; fixing 18.3,96. 

. 

	

	 • C N. K.La] ) 
Registrar 

AdwQ 	 IW 

L 	. 	 • 

F 	4/26. 3.96 	 Shr. M. L. Pa swan, Registr4r Incharge. 
..•. 

S 

ç

The office is directed to issue notice to the 

applicant  as wll as respondents, fixing 16.04.96 for 

appearance, 

I 	 ( M. L.Pa swan) 

	

PK3 	 Ri. gi stra r I/C 

5.7.96 	Shri M.L.iPaswan, Registrar I/c 

ese 

s- 	 0 	 C .Swa ) 
Regist 	I/C 

- 	
0 

	

- 	 - 



5/18. 4.96 

PKL 

6/15.5.96 

PKL 

7/9.7.96 

SKS 

Shri. .M. L. Paswan, Registrar Incharge. '  
...•• 	 I 

Notices have been issued to both the 

appearence but, no-body on behalf of the partiesh 

ut up on 15.5.96 for appearence. 

4. 

( 	L. Paswan ) 
Registrat I/C  

Shri. M. L. Paswan, Registrar Inchar 

Nobody is present on behalf of eitii 

the parties. Let 9.7.96 be fixed fOrapj 

H AT 
:0. 

M. L. Pasw) 
Registrar If' 

Shri M.L.Paswan, Registrar I/c 

NobOdyLis. present on behalf of 

either party. 1btices have already been issued 

to both the parties. Lt the case be fixed on. 

31 .7.96 for appearance of the parties. 
0 	

0 	 . 

0 	 (0  M,L.Paswan ) 
Registrar I/c 

8/7.8 .96 

sKs 

0 
 Shri. M.L .2aswan, Registrar i3'c 	

0 

Nobody is present on behalf of either 

party. kbtices have already been issued to both 

parties, let the case be fixed on 6.9.96 ,f or 
appearance of both the parties. 

M.ta.Paswan ) 
Registrar. I/c 



-;--,-- 
'I 

	

- 	 T.A._2/96 

Ii 

9/9.119 	 None for the-'parties. Notices have already' 

been iSSued to both the paiie for thei 

appeare'nce but they have not 'appeared so far. 

However, let the case be f&xed on 24.2.1997 

for appearence of both the parties. 

( M. L. paswan ) ; 
Registrar I/c 

10/2 4:. 4997 	 " 	 None or the parties. W/s has not been 

filad as yete"Put up on 20.3.1997 for appearence 

of both the parties and filing W/s. 

( S.P.Sinha ) 

	

NPS. 	 Dy,Registrar I/c 

None for the parties. W/s has not yet been 

filed. Put up on 2.5.1997 for filing W/s and appearence 
.of both the parties. 

( Spi~i nh,3 ) 
- 	 ]Dy.Registrar I/c 

None for the parties. No W/s has yet been filed, 

Put up on 3..6.1997 for W/s and appearence of bth. 
the parties. 

( S.Sjnha ) 
Dy.Registrar I/c 

12/ 21 ! 5.1 997 

1 3/3, 6 1997 

LL 

None for the parties No W/s has yet been filed. 
Put up on 15,7,1997 for filing W/s as a last chance. 

) 

( (S. inh 
Dy.Registrdr I/c 



14/15. 74 1997 

MF. 

I 	 21 None for theparties. v/s has not yet 

been filed though sufficient time was given 

therefore. In the circumstances, let it be 	 - 

listed before the Hon'ble Benchf ,  direction 
On 4.8.1997. 

( S.P.Stha ) 
Dy.Registrar I/c 

j is.i 4.8.97. 	u/s not filed so far. Four weeks further time 

is allowed for the same. Rejoinder, if any, may:b,è 

filed within two weeks thereafter. List it\ on &*x$x 

24.9.97 for direction. 

(U.N. (iehrotra) 

Vice—chairman 

Since Bench is not available today, the case is 

adjourned to 17.11.97 for direction. 

	

./C85/ 	 (U.K. Srivastaa) 

Dy. Registrar. 

• 	H 	 oM 

.toq efi 

	

17.1 1 17.11.97. 	u/s not filed so far. Four weeks further time is allo 

for the same. Rejoinder may be filed within two weeks therea 

List 41t. on 27.1.98 for direction. 

/ces/ 	

r(( 

	 N.N. Mehrotr 

Ii 



* 

T.A. 2/96 

13/27,01.98 	The reco'u.ihcicates that counter-affidavit 

has already oeen filed in thiscase on behalf of res-

poncientno,3, General 1vianager,N.L.F.alway.,The appli- 

cant may ± lie rejoincier within four weeks.. 

List for airection on 02.04i998, 
- 

(V.N.Mehrotra) 
sy 	 vice-Chairman 

19.f 2.4.98. 	Rejoinde'r not filed so far. FouT weeks further 

time is allowed for the same. List it on 3.7.98 for direct1o. 

cBs/ 	 '. 	 (U.N. Mehrotra) 

I 	 - 	 - 	- 	-ViOe-chairman 

2003.07.98 	None for., the applicant. 

List on 10.08.1998 for, direction, 

(L..K.prasad) 
Member(A) - 

21/10.8.1998 	None for the applicant. Rejoinder not filed so far 

though sf if ic ient time allowed. List forbearing on 

26.10.1998 with the name of Shri A,B.Ojha, learned 

Counsel. 

( V. N. Mehrotra ) 
MES 	 Vjcehajrman 

22/26.10,98 	None for the parties. 

List on 11.01,1999 for hearing. 

(L. 4.K.Prasad) / 
S<J 	 Merrber(A) 

4 



23/11..1999 	List jt for heariflg0 22.2.1999. 

(La ha ) 
MIS. 	 Member (J) 

24/22.02.99 	List on 26,04.1999 for haring. 

(La)hman jha) 
Merrber(J),  

25/26.04.99 	List it on 01.06.1999 for hearing. 

(Laks 	n Jh) 	 (L.R.iK.Prasacl) 

	

SkT - Member(J) 	 Member(A) 

26/1.6.99 None for the parties. 

List it for hearing on 10.8.99 

AKJ 	
9 

: 

MBER(J) 	 (MJ (A) 

27/10.8.99 	None for the parties. 	
• 	

/ 
List it for hearing on 21.9.99 • 

: 

AKY 	 (L.JHA) 	 (L.a.K.PRASk 
MEMBER(J) 	- 	 NEMBER(A) 

28/21 .9 99 	None for the parties. List it on 

25 .11 .9 for hearing. 

Lakshman Jha ) 	 ( L.R.K.  Pra sad ) 

$KS 	• Mmber (J) 	 Member (A) 

J 



7:~, ~_ 

925. 11. 1999 

M. 

T. A. .2/96 

Lit it for hearing on.12, 1.2000. 
- 	 - 

( Lakshman -Jha  
Mem1r (j) 	 Nem1r (A) 

* 

30/12 .1 .2000 

sxs 

31/15. 2, 2 000 

M. 

For want of time, list it for hearing 

on 15.2.2000/ 
1 

( L. Hmingian1' 	( S. thrayan ) 11ember (A) 	 Vice-Chairman 

For want of time, list it for hearing 

on 6. 4.2000. 

L.Hrningliana 	 ( S. rayan ) 
Memr *A) 	 Vice-Chairman 

32./ 6.4.2000. 

For want of time, hearing is adjourned to 
a 	 25.4.2000 for hearing. 

/c 85/ 	 K. PR AS AD ) 
	

(S. !JARA,YAN) 

11E18ER (A) 
	

VICE-C HMIRAN 

33./ 25.4.2000. 

None appears on the either side,. Let it be listed 

again on 19.5.2000 for hearing. In case nobody turns up 

even on the next date, this case will be dismissed for 	•, -' 
default. 	 • 	 - 

/C8s/ 
	N RAVAN) 

IIEII8CR (A) 	
•• VICE-C HR1R1N ---- 

-- 



1, 

) •• 

H 
3.4/19..O 5.2000 	None appears on behalf of' the a.ica it. 

In terms of the ozer dated 25.04.2000, this OA is 	/ 
• 

digmissnAkq for defatilt. 	 I 

SKJ (L.R.K.Prasad)/M(A) 	 (S.Narayan)/V.C. 


